DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART-II '

(General information relating to Legislative & other matters)
Tuesday 20™ May 2003/ 30 Vaishak, 1925 (Saka)
NO. 257

Subject: Reconsideration of the ‘Delhi Sikh Gurdwaras (Amendment) Bill, 1998’

Hon’ble Members are hereby informed that “The Delhi Sikh Gurdwaras
(Amendment) Bill, 1998”, which had been passed by the previous assembly on the 30"
September 1998 had been reserved for the consideration of the Hon’ble President of India
by the Hon’ble Lieutenant Governor, Delhi.

The Bill has now been returned by the Hon’ble President for the reconsideration
of the Legislative Assembly of the National Capital Territory of Delhi under section 25 of
the Government of the National Capital Territory of Delhi Act, 1991. The Hon’ble
Lieutenant Governor has sent the following message dated 19™ May 2003 in this regard:

“The President of India has considered the Delhi Sikh Gurdwaras (Amendment)
Bill, 1998 and directed that the Bill be returned to the Legislative Assembly of the
National Capital Territory of Delhi for suitably amending sub-section (5) of section 16
and sub-section (2) of section 19 of the Delhi Sikh Gurdwara Act, 1971 (82 of 1971) with
a view to providing that during the intervening period of dissolution of the Executive
Board, all powers shall be exercised and duties performed by such officer or authority as
the Lieutenant Governor may appoint in that behalf.

The Bill is, therefore, returned for reconsideration of the Legislative Assembly of
NCT of Delhi under the proviso to section 25 of the Government of National Capital
Territory of Delhi Act, 1991 (No.1 of 1992) read with rule 157 of the Rules of Procedure
and Conduct of Business in the Legislative Assembly of the National Capital Territory of
Delhi, 1997.

-sd/-

Vijai Kapoor
L.t. Governor, Delhi.”
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